05l

_04(aqag T ‘

Notes of the Registry -

Orders of the Tribunal

Notree m 42» o
o~ R-u 6

Kﬁr+lﬂ#1

b

D
Y
r.amwwtwa%(ﬁégﬁgz

ggfveﬁ-

: 721
g:éma) @Y&WDH?Z“’""?
Lopies (ofued b both
Lozen - %/ =
SoCS)

'&emc]%

%(u,o“?

order dated: 22.04.2009 S

G o it B G W OIS WG O G E RS P w

Corams Hon'ble Mr, Justice K. Thankappan, M(J)

..‘

This is an applicatlon filed by the
&ppl.:i‘.éant for revmdnﬁ arreags of §alary and
pensionary benef its on allowing the applicant the .
benef it of financial upgradation (Assured Career

Progression) «
A counter has already been filed for and

on behalf of the Respondents, in which it is

stated in parsgraxhxk page 2 sub-paragrashs (i),
(11) and (iii) as under:

“(i) eee s. M this context, it is submitted
that keeping in view the ante-dating
of PCR status of the applicant to
1,4.75 in a ¢cr.'D* PCR post, the
applicant's case has been considered

- for granting financial upg: gradation
in the scale of pay of Rs. 4000-6000/~
We@sfe 1.10.998 vide Sr. Perscnnel
Officer (ConS.) 3Bhubaneswar's corrigezﬁm
dated 22.8,2006 and his pay was ref ixed
We€ofe 1.10.,1999, vide Dy.Chief Elect.
Eng ineer (Cons.) Bhubaneswar's office
order No. E/33/2006, dt. 31 .Oﬂ 2006

The copy of the letter dt.
22 .0842006 and 31 .08.2006 is annexed
herewith as Annex.R/l and R/2 respe.

(ii) That, the applicant has already
been paid differential arrears salary
anounting to Rs. 9,260/~ vide cheque
No. 257144, dated 3,9.2006 and the
applicant®’s pensionary benefits have
alsc bheen revised +ide F.A. SCAD
(Pension) EasteCoast Rlv, Bhubaneswar's
pensSion payment order dt. 24.10.2006.

The copy of the latter dt.
24610,2006 i3 annexed herewith as
Annex. R/3.

That the applicant has also been paid
the differential DCRGamountkng to
Rs. 35534~ vide Sr. Divisional Finance
Manager, Khurda Road's let:er dte
19,12,.20086. A

The copy of the letter dt.19,12.€
. is annexed herewith as Annex.R/4.Y
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In the light of the above, this 0.A.
has become infructuous as the prayers of the
applicant have been allowed.

0.A. accordingly stadds disposed :of.

P~

Member (Judl.)

No costs.




